PRL

5729.2.96

'&?
#
A
2.

PKL

Xkxkx A.I.C,E,P.P,S.R.,F

Shri, N. k; Lal.,...... Registrar

e . LK AR )

Nobody appears on behalf of the applicant, The defec:

-Fointed out in. the Scrutiny Report must be removed by the
applicant, fixing 1.2,96.

( N.'K, Lal )
Registrar

\fqlcyéla&WhJ:b éé*g7L/?r{
Proporvmed s 3r- 2%

Sﬁfi. M.‘L; Paswan....,.;. Registrar Incharge,

B ) .
Defects have not been removed. List on 29,2,.96 for
removing the defects.
. 0
( M. L. Paswan)
Registrasr 1/C

-

® 00 0

shri, M, L, Paswan, Registrar Incharge.

Learned counsel for the applicant is absent, Defects

have not‘been’removed.’Let 21.3.96 be fixed for removal of i

" defects. |

( M. L. Paswan)
Registrar 1/C B

o —



6/21,3.96 Shri. M. L Paswan, Registrar Incharge.g

*® o0 O 00

Learned Counsel for the appliﬁant is pgieent
Defects haVe not been removed as yet, Put upﬂgh 15.4. Cﬁe

for removal: of defects by way of last chance,

I
( M. L, Pas&an}
PKL Registrar I/C
B
7/17.4.96 Shri, M. L. Paswan, Registrar Incharge, n : .

LR I AR I N 2

L -

@qvfz Qf%'S) LVV sufficient time was cﬁven. In the circumstances;. lev‘this

Defects have not yet been removed, Already -

b

DKY)@A/» lohﬂlcase be put up before the Hon'ble Bench for further \
AN i
v Mj\ ‘airection, fixifg .07.05. '96. | \

;‘\_n-‘/‘

r 4 W | /
¢ N ' : , L - - ( M, L., Paswan) %

PKﬂ’“ a%fgi/f%k . Registrar I/C
, ]3\ g : :

"2 8./ 27.5.96. Counsel for the applicant : Shri A:sg;ggs.tava
- Heard., ObJection regarding correct provis107

of 1aw mentloned in the office report and Joint f
applicant are found not be correct. shri Srlvastav
;submits that defects. regarding numbering of pd&aa
verlflcation will be removed during the course oé
the day. Shri Srivastava further submits that thf
agitation is not against the pay scale but revisf‘
of pay as such the matter can be adJudlcated by,
single Member Bench, He is directed to have thef
relief portion of the CA amended aceordlngly. ]
' Amendments will be carried out by the applicanf
counsel within a week. List this case on 4,6, 9
:/CBS/‘ | o &N K. Ve[lv‘v.J

1 Member (A1
| LA




- GA - 252/96
9./ 4.6;96. 4 None for tha appliecant.

Let this case be adjourned for hearing on admlsslon

Lo L)J on 10.7.96.

0‘:7 5 ?\.fw N\Q
ﬁf’ﬂ}z%as/ _ o | : - (N.K. Verma)

ﬁw/ | Member (A)
géf)a4)€0-/ 25.7.36. _Counsel for tha applicant 3 Shri Amit Srivastawd.

' ‘ - - _ 4
Heard Shri Amit Srivastava, the learnsd counsel

for the applicant. Admit. Issue noticasvto the rsspondents A
® — T ——
- ‘g\ - returnabla within six weeks. List this cass on 17.9.96 g

N’

C:
TN for hearing.

Qy\"&o /

G*’éfﬂk "”i”‘ . N - B : A ‘A ]Q' (Qf\&ef :

'\\‘ /Ces/ (N-K o Verma)~~-1I'
t ~ ‘ - , _ Member (A)
11./ 17.9.96. None for the applicant,
Shri Lalit Kishore, the counsel for the respondents.
R | shri Lalit Kishore, the addl. standina counsel for

tha respondents pr&ys for Four weeks tlme to flle reply.
Four weeks time is alloued for filing reply. REJDlndBP y if
any , may be filed within one week thereafter. The matter

may be listed on 5.11.96 before the Reoistrqf for complati

- of plsadings. . ' "o ‘\bw
I — | - VN
E </;}i:zi,,,_—»~ . \\A\"
i (KeDeSaha) (V.N. Mebrotra)
i - Member (1) S o ' Vice=chairmin

f - y




e
12/5.11.96 ) Sri, M. L Pagwan, Dy. Registrer. i
'I‘he learned counsel for the applicant%s p*esent.
'W/s has not been filed as yet. Fut up on Am 10.12. 96
for filing the W/s_ on behalf of the res;mndents;,
yi
( M, L., Paswan )
PKL - : - Dy, vRegistrar T
| 1?/10: l%& 1596 The lesrned counsel for the appllcont Mr. - ;-\_
e : St L \ - .
e Amit Srivastava is pressnt, Nore* for “the reupondpnts
, Put up on 27.1.197 for flllng W/s.
4 , - o L e : . L7Y R ‘
~—] e ' - ( M.L.P3swan ) l :
,. . ' Registrar I/c -4 {
14/27.1,1597 None for the parties. W/s has not been ;
, } filed as yet, Put up on 11.3.1997 for filing )
DNy SR _
> written stéctement &s & last chance, ‘
_ ( S.P.Sinha ¥
MPS. o : . - | ‘Dy.Registrar I/c
15/11.3. 1997 None for the parties. W/s has not yet
. ’ been £iled though sufficient time was given
¢ - therefore, In the éirc:UmStanceS, let ‘itbef
.\\_\ : listed before the Hon'ble Bench fo
on 8. 4.1997. ’ .
' o o ‘ -Sinha ) ‘
MPS. _ _ Dy. Registrc r I/c

%'__'1



el -
e . pa-252/98
\ o quaAfof_thé éﬁplicgnt.> 
16./ 84970 .. - shri JfN.‘Pandey,‘the learned ST standing Counsel
| gtates thaf ghri Lalit Kishore, the learned Addl. standing
- / Counssl will be appearing on behalf of the raspondents.
e to file W/S. alloveds

r uweaks further tim

He prays for fou
g filed within tuwo

weeks thereaftere.

Rejoinder, if any, may b
List it on 13.5.97 fof admission. | ‘\W\/

(VN Mehrotra)

Vice-chairman

. A . /,’
aring on pehalf of Shri I.-ali:]
r £our weeks

prays £0
pe £il=d withintwo

Spri P. Kamar, -appe
.Kishore, 1ea med Eﬂdl.StandingCounsel,
ed, Rejoinder may

time to file W/s. Allow
weeks thereafter. List on 07 +07.1997 for admissione.
.ot | \J&N‘ﬁ
o (v N MEhIO . 4

Vv ice-Cha i

shri Lali Kishore, .

gent s pmB¥e for ¥

o [0 N
Rej o inaer may pet

A\\"_ p K - .

A

1997 fo;:_admiss 100 .

the 1= Irne 2

the respon

Counsel for
allowed.

co £ile W/s.
wee k¢ thereafter.
List on 14,08,

it grivastava,
The matter

Shri Am
has ajready bee

weeks further time is allowd for £11ing W/S .

may peki filed within WO weeks thereafter
Listz on 15.10.1297 for airection. ™

| AN




[

Ll PN S U .
l ~—'further bx/___M_Aﬁm | _ﬂsavf. Re joinem
may be filed within f/K4k. hcwéaft;r.

\_,4/\—-"

List for direction on 17. léulj9l,

! .
(V.hN.Mehrotra)
S &7 | : . . vice-Chairman
f= 20 _ . . Lo . .

| | ,( S
2%./ 17.12.97. W/S not filed so far. Four weeks further time is

allowsd for thed same. Rejoinder may"be filed within tuwo
weeks thereafter. List it cn'9,2.98 for direction. o R
_ Qg -
v/CBS/ , '. (VS&tymshpokra)'

Vice~chairman

\ 22/09,0z,98 " None for theparties,
\ | ' Shri Lalit Kishore, the ledrned ALC -represen-~
’ tlng the responaents has not filed W/s so iar. Four
\ weeks further time.is allowed for the same. ReJoindef,
if any, may be filea within two weeks thereafter,
List on 20.04,1998 for direction with the name
of Shri L.Kishore, as the counsel for the kespondents.

O >~ B \\\x
(R.Rangarajan)r—if_ (V N. Mehrotra)

Member(A) ' Vice-Chairman

4

Noee for the mprix parties.

. W/S has not been filed so far, Four wesks further

< time is allowed fdr the same. Rejoinder, if any, may be i1

4
]
i

wlthln tuo weeks thereafter. List it on 6.7, Xz for directio

(U.k, Mehrotra)

‘Vice-chairman

£4/06.07.98 : None for the parties, W/s not filed so far.
' rour weeks further time is allowed for the same.
Rejoinder,- if any, maybe filed within two weeks
thereafter. ‘ |
List on 08.09.,1998 for directio§&$$“
(L. R.K, Prasad) (V.N.Mehrotra)
Member(a) Vice~Chairman
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28/21,.4

4 el

$.12 98.

e P
S a2 28279

-~

. . . ] Fl. \’"T K *
25./ 8.9.98, None For the partles. W/S not filed so far.

Biooe
Four weeks further tlme is alloued for the same. Rejoinder

. -

may be filed within three wesks thereafter. List it on

o

(V.N. Mehrotra)

Vice=chairman

3. 12 98 for direction.

l..l

Me—C0
(L.R.Ks Prasad) ™ — —
Mamber (A)

+

reYy

Tt

-~

4 """,.\\’\_

NOne For the partles. U/S not filed so far.

7

Four ueeks further tlme is allowsd for the same. Rejo

1F any, may be filed ulthln two weeks thereafter. Li

™ o

_on 24 2.99 for direction. -

LI

)1 5

Y
(LAKSHMAN JHA)

(L.R.K. 5R3/
NEMBER (3)

ey MEMBE

VOV ro. \.' i

None For the partles. Llst 1t on 21. 4 .99 Fo

<Ly ~

02,99,
. dlractlon.

s K3

(L.R.K. PRASAD) \
MEMBER (A)

T

\Jl L

None for the parties., List it on 27,.5. 99 f r dlrection

.99
' appears t ge casexxx will

as a last chance. If nobody
.. NE

. n——
(L.R.K.PRASAD)
MEMBER=-A

, be dismissed for default.

' (LAKSHMAN JHA)
MEMBER~J




A , - '
. - - _ ‘\{ :
L -
29 |
27.5.99 © Shri Amit Srivastdva..Coqnsel For the appllcan
CM - Shri V. K, MﬁSlnha.. Coqnsel for the respondents;
x\ '/‘. - ) |
W.S. has.not been filed, As it is
‘an old case, let it be listed for hearing an
2.8,99. In the meanwhlle the respondents are
d permltted to flle theip w.S.
(Lakshman Jha) (L R, K PraSad)
Member () _ Member(A)
30/2.8.29 None for the parties.
: ' Let it be listed for hearing on 6.9.99 .

MEMBER (J) - * . s .MEMBER(A)

Ak -appeicant,
31 § 9.,199¢ shri Pmit Sr ivast ava, coulicel for the  apgican

On the request of the learned counsel

for the applicant, list it for hearing on 28.9.19

sy ogﬁrfézﬁj?,/”7’
' ( L.R. K Prasad )

Lakshman Jha ) -
( Memler (A)

MEE, . Member (J)

n « o - . - ) C.

32/28.9.99 sh. A.Srivastava, counsel for the applicant.
. On the request made by the counsel for the
.applicant, list it for hearing on 18,11,1999 ,

MEMBER(.J) MEMBER(A)




0a 252/96

33/18.TA%§9 List it for hearing om 11.1,2000,

! | ' _
ART  °  (L.JHA) © ¢ (L.R.K.PRASAD)
- MEMBER(J) , _ MEMBER(A)
34 - N |
-} 11.1.2000 “ .
N Q? | L#St,is on 22.2.2000 for hearing.
\ ¢ ro
,‘ . (P\ 7 . A ) ﬁw
(Lelimigliana) (s.Narayan}
vMe[nber (A) A vi w"hhair"‘an

35./ 22.2.2000, . .. .

|
4

e =T T, T TarTReT TR

T T e s o = =

None appears on account of advocates strlke. Let it

be ad’Ournad to 4. 4 2000 for hedrlng. . %
o tph B

o /tes, . (Lo fmIncLsina) o (s- NARAY AN) f

‘MEMBER (A) - VICE-C HAIRMAN

to 05,05.,2000.-
AP

|

|

36/04.04,2000 Foz'want of time, the hearing is adjourigd

£§fzi>’

P JUST DU SNt R

SKI (LeRaKom ’ ) o (s.Narayan)/V .C.



‘0A-252/96

37/5.5.2000 - As D.B. of Court Mo. Iis sittih;\y at
| Ra hi, 1ikk .‘I.t for hearing on 5.7 2000.
_ w
sgks  ( lidna )/M@A)  (L.dha )/ M(I)

. 3815. 7.2000 Shri amit Srivastava, counsel for the appliram:
None for the respordents, : . DLl

[

e 1 I o A

List it for ex~parte hearing on 16.8, 2000,

- ingliana )
!Mff-. Member (A)
vy " -
; \
339/16 08.2000 Shri Amit Srivastava, counsel for the apolica
None for the respondents,- . "
k List it for ex-parte hearing on 15,9200
(- Lakshman Jha ) ' ( L.R.K. Prasad )
. : “La a a 4 ' A
SRK/ Member(J) . ' .Mgrnber (&)
o
‘0/1;5‘ 9. 2000 - None for the parties, AR :
L . ©OR9,10,2000, o |
MES
- . CLogma, )
\




0A-252/96
1. 41/0 .10.2000 One more time is given to the counsel -

for the apolicant, failing whlch hearing

will be dorxe ex-parte Idst it for hearing

_on 6,12.2Q00.
"SKS Hmingliana )/M(A) ( L. Jha )/M(T)
42/5 12,2000 For want . of time, list it for hearing
B 1 on 7.2.2001. : ‘
S | f . K »
S ( L.R K Prasad ).-- ( S.Narayan )
. . MBPB, / Member (A) ’ "’ Vice~Chairman
43/7.2.2001 None for the applicant, |
List it for hearing on 12,0,3,2001,
L /\/ | i
SRK/ (L. HMINGLIANA)/M(A)" (L. JHA)M(T) ~ -
44/1p, 3, 2001 None for the applicant,
(nyfs ;@‘:b For want of D.B., 1list it for hearing
- T |s] on 8,5, 2001, - /
., MES, { LYHmingliana )/M{(A)
Nk 45./ 8.5.2001.
For want of D.B., hearing is .adjourned to 24.7.2001.
J . o A
/cBk/- '
N - . 4 L
i
»




QA-252/96

| 46/24.7.2001  TFor want of D.B., list it on 3.9.2001

~ for hearing.

~ SKS | R (

A

L. Hmingliana ) /M(A)

47/03.09.2001 : None for the applicant.
- ‘ Shrl V.MsKeSinha, SSC for the respns,

) Let this mat:cer be listed on 04, 10 2001 :

- for hea z::mg.

8kj - (L.R.<.Prasad)/ A) ~ * ° 7 ' (B.N.Sifigh Neelam)/V.C
IS - - ) n\:
° . o A Tl
48 shri v.M.K._,sigha.V,._c:@mg,é} for the réspondéntvs.

The matter is of the yéar 1996. No-one

appears on behalf of t;he applicant even today, so

was the case on the previous occasions.‘ BY way
of last chance, Dbe listed .on 9.10.2001 for
. hearing.. Even on.the next ‘date if nobody appears

for the applicant, ,.niecessary"@r_dersrgr);~: shall be passed.

L.R .K.Prasad)

49/09,10,2001

(B-N. singh Neelam)

VC-

: Both sides lawyer are present,

The L/c for the applicant prays for a shert

skj (L.R.K.PW

. @djournment for f£iling rejoinder to the W/s, Allowed,
- List it om 27.11,2001 for hearing,

A}

(B.N.Singh Neelam)/VC



\\1

0.A.N0,252/96 \

"‘. | | L
- 50/27,11,2001 None for the parties,
: ! List it on 21,01,2002 for hearing,

skj . _(LiHming liana)/M(a)
4 v
51,21,1,2002 | For wart of time, list it f er hearing
ontzg,z.zoozr § T (é9{?”
MES ( L R K Prasad )/M(A) ( B.N,Singh Neelam )/V.C

Joe o B

52/22 .2 ,2002 For want of time, hearing is adjourned to

' 12.3.2002. o

SKS ; (Sarweshwar Jha )/M(A)

.. . . . : 0. N ey, . - \
. - - - -

53/12.03,2002 3> Mr., J.K.Karn, proxy-counsel for the appliéant
'prays fq a short adjournment in the matter, Since
fthir- is 906 matter, by way of last chance, ,the

© sky - (SThA /M) Neelem) VC

N |
54/10, 4,2002 ‘. . The prexy ceumsel on behalf ofthe app licart has

subniteed that since the cenéuCting lawyer is net availahe
due teo sane wgent Werk, 4 short adjourmment is given, ©On

his request, e listed fer hearirg om 23.5,2002, Shri V, M, F,

Sipha, the learned Sr,S.¢, has ne ebjection, However, his

{Empresl et g

MIS, ' (/sarweshwar M(a) "( B.N.Singh MNeelam )/VC

= -



4 | “ _<‘
A-252 /96 , o : ’ :

‘55/23.5 2002 For want of DB, be listed ch won 15.7.02
. for hearing . .
| SKS ( Shyama Dogra )/M(J))

56,15, 7.2002 For wart of time, be listed fa hearing
X on 29, 8.2002,

S S 22?&;» o

MBS, ( Sarweshwar Jdha )/M(A)

LY

( B.N.Singh MNeelam )/vC

- ‘/,:_ o
Vs -~ —-~

/ .
’. 57/29,8,2002 No ore appears for the applicant. The cther

side lawyer is present. Be listed fax -hearing
on 9.1042002, "

o\ 5 /_—__:_- .
MES, ( Sarweshwar Jna J/M(a) ( B,N.Singh Nee lam JANC

3

'58./ 9,10,2002, Both sides are present. For want of D.B.,
‘be listed on 13.11.2002 for hearing.

» "
/ces/ : o (S. JHAY/M(A) - <T

59./ 13.11.2002. Fer want of time, be listed on 9.1.2003
for hearing, ' |

Y M - .. >
/cus/ (L.R.K. PRASAD)/M(A)

A

© (B.N. SINGH NEELAM)/V.C.

60/28,61 ,2603 : lione for the parties,

'Be 1isted on 87.62,26C3 hearing,

sk j (8.N.Sinegh Neel am) NC



- "

L
N
TN
5

skj

B i e S <

‘1996, ferused the record. at several eccasien,

62/25.02.2003 ¢ None for the applicant. .

on°252/9

.

None aprpears for the applicabt. As submitteld
by the learned coungel for the respondents, WeSe

has aiready becen filed. The mtter is of the year

no care has been taken on beh,lf of the spplicant.
However, by way of last chgnce, be listed on
25.2.2003 for hearing. If no One appearé on behalf
of tbe applicant on the next date, n""e."éessary orders
shall be Bassed keeping in mind'that.perhads
thg applicant has lost interest in pursiﬁé the matter

(n.g ._x,prasadx) Wa (a.gtﬁgngh Neelam ) vyd

Mr. V.M.K.Sinha, =¥#SSC for the respondgnts..
The matter called out repeatedly but no -

one appears on behalf of the applicant, Mr. VvV JMJKe
Sinha, the 1d, sSC appears on behalf of the responflen
o By lob’king into the order-sheets it trang-
pires that at several ‘occasions none had appeardd pn
pehalf of the applicant.-On 07.02.2003 even warnihg
was given to the applicant to be pres_ent on the next
date , but no~-one has cared to appear on behalf dff
the applicant,’ |
| That being the position, this, O& stanc!s_

‘dismissed for default.

(Sarweshwar Jha) B’f (B.N .Singh Neelam)

Member {(4) Vice-Chairman




| 63./ 23.8.2004, Ln view of {dday's order passed in -

"MA 222 of 2003, this UA stands restored to its original

‘ file and number and is directed to be listed for kmexx

i final hearing on 4.10.2004. | | A N
(5. DOGRA) M(3) (LMo GOYAL) 0

yCB S/ \7 - ‘,A -,:A.V »—;>—;"_ Lo . B

64/4.10.04 . < : B

f , sht& A+ Srivastava..for the applicant

E% S e,

w ~None for the respondents-~ | o~

F
|
!

GA - 252 of 1996

pue t> pers@nal difficulty of the learned counsel

for thexr@pvlicant, list this case on 8.12.04 for
. : \

hearidgs No further adjournment shall be allOwed.“\"_;.

M. T} MeA . ] . BADOQLa% .

; N
, .

| ~ RN

‘The 1d. counsel f@r-the-a@plica&t is net present,
Shri D. »Choudhuryimearing on Behalf of the Si;*. ~«a»“.(S.
has alse prayed for a shert pass syer feor the«re:sonﬂ

that the ld. Sr, SC -
it t Sre 3C is busy in theACQurt. 2uxyxnsk ¥x

on perusal ef the order of this Trisunal
B0 the previeus dates, we find that this OA

65/8,12.2004

2,
passed

we was restered
BK to its erigimal pes itien/numkber en 23.8, 2004 The

matter was adjeurned en the subsequent date due t'e S ome
persemil difficulty ef %ﬁé 23;%??8%"1??’& had aiso-been
méde clear that ne f_urt:heé adjeurament shall be allewed.

3. ' Keeping in view the fact that the Qld. éounsel f@t

the applicant is net present even today despite the said
directien of the Tribunal, let the matter ke placed
under the ‘fWarn_iag_"_ list,on 14,12,2004,

srk/ (8. D (3) V ( 8. Jha )/M(A)




skj

0.ANo,: 252 of 1996

66/14.12,2004 : None for the applicant.
A Shri Hare Ram Singh, A3C for the respondents.
Since the gpplicant or his counsel is not
appearing in this case en varieus occasions as is evident
from the ordercheet, therefere, the case was fixed under
the heading "Warning" on08.12.2004.

Therefore, taking inte considersatien that
; {

neither the gppliecant ner their counsel is presé’ff;\ Wam

left with no other option but to Aismiss this OA for

default. : N
-Ordered accordingly. No costs,o A $—5

ol v b MF&‘Q ’ % a e 25 /‘3/ ‘gg
(Mant war Jha) : (Shya gras%

MenbE(A) Member{J)



